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Dr. J[. L. SIIrImali: I suggest the 
hon. Member may take care of those 
students. 

Shrl B. J[. Gaikwad: May I know, 
if the parent of a student of out-
standing ability earns more than 
Rs. 1,000 a month, is it necessary to 
give this scholarship to such a 
student? Secondly, I want to know 
what does he· means by outstanding 
ability. 

Dr. B:.. L. Shrimali: The scheme has 
not yet been finalised. All these 
questions will arise only after I place 
the scheme before the House. ,mn ~rfiI;~ ~, 
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The MInIster 01 SclenWlc BfiNreh 
and C1Iltarai Main (Shrl B_~ 
B:abir): Negotiations are still going 
on but in view of the agreement bet-
ween the three Governments, their 
nature cannot yet be divulged. 

Shrimatl Da PaIchoudhari: Is it a 
fact that the British Government have 
suggested, that the question of the 
disposal of the Library mould be ref-
erred to arbitration to· the Judicial 
Committee of the Privy Council? 
Have our Government any intention 
to accept this? 

Shri Humayun B:ablr: As I have 
eaid, the nature of the negotiations. 
cannot be divulged af this stage . 
Therefore, the han. Member's 
question cannot be answered. 

Shri Hem Barna: On a point of 
order, Sir, the nature or the ne,otia-
tions appeared in the papers With 
banner headlines that the three Gov-
ernments have agreed to refer the 
legal aspects of the dispute to three 
jurists of the Commonwealth and that 
India has agreed to that. At the 
same time, there is another thing that 
appeared that in micro-filming of 
books and other substances, 1I. nuge· 
expenditure would ·be involved. 
There are so many details. Papers 
canied, them in double columns. The 
hon. Minister says .... 

Some HOIL Members: What is the 
question? 

Shri Hem Barua: It is a point of 
order: not a question. My contention 
is this. When the Minister says that 
the nature of the negotiations cannot 
be divulged, I say dial the nature or 
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the negotiations is in print. It has 
been divulged in the press. 

Mr. Speaker: Order, order. 

Shri Bumayun Kabir: I was only 
going to submit that the hon. gentle-
men of the press are very intelligent 
:and very resourceful and they make 
.all kinds of suggestions and specula-
tion. 

Mr. Speaker: Order, order. A point 
of order has been raised. This is not 
the first time; similar points of orders 
have been raised from time' to time. 
On one occasion the hon. Prime Minis-
ter said like this. In many matters 
with respect to which our Minister of 
Defence has been claiming that-In the 
national interest it is not desirable to 
have it disclosed here, the terms of 
the contract, etc. appeared in the 
English papers and so on. What he 
then said was, somehow even when 
God himself cannot see, the journa-
lists will and t1iey come forward with 
all sorts . of imagination, sometimes 
with a view to draw out the persons 
in authority or persons responsible to 
make statements or counter-state-
ments. When once the persons have 
agreed that the whole thing should be 
kept secret, any amount of surmise 
on the part of the journalists or news-
papers ought not to be taken ad-
vantage of for the purpose of eliciting 
an authoritative statement on the 
ftoor of the House. Therefore, hon. 
MemberS' must be content with the 
speculations and wait until an autho-
ritative statement is made on the ftoor 
of the House. There is no point Of 
order. I am not going to allow any 
credence to be given to all this specu-
lation and draw out on the strength 
of that the Minister who thinks that 
the negotiations will be destroyed 
while they are in that stage. There 
would be no use in pursUing when 
such statements are made. There is 
.no point of order. 

Shrl Bem Baraa: May I submit 
humbly, I do not believe the report? 
'Somehow, the report has come out in 
"the papers. My contention is .... 

Mr. Speaker: I have given my rul-
ing on the point of order. . Next 
Question. 

Shri IDdrajit Gupta: How long is it 
likely to take? 

Mr. Speaker: Any slllliPlementary? 

Shri TangIllllllDi: I' would like to 
know whether, when the hon. Minis-
ter was in the U.K., he had discussed 
with the Commonwealth Secretary 
this matter and whether any time 
limit has been fixed as to by what 
time the entire matter will be 
settled? 

Mr. Speaker: How 1tmg wiD the 
netigoations take? 

Shri Bumayun Kabir: We will 
pursue the matter till we come to an 
agreement. Nobody can fix a time 
limit. 

Shri Kalika SiDgli:- May I know if 
complete agreement has been arrived 
at about the division of the India 
Office Library between India and 
Pakistan? 

Shrl Bumayan Kabir: I would only 
draw my non. friend's attention to a 
press note which was issiied jointly 
by us after dicussion with the Minis-
ter from Pakistan. I have noth1ng 
further to add. 

,Shrlmati Benu Chakravartiy: 
wanted to find out by what time 
these discussions will be made known. 

Mr. Speaker: He said that he is not 
able to say definitely when the dis· 
cussion will conclude. 

Some BOD. Members: How long? 

Mr. Speaker: What can be done? 
1'here are other parties to this dis-
cussion. 

Shrl Bem Baraa: In view of the fad 
that the contention of the British Gov-
ernment is that according to the 1935 
Act, the Library belongs to Britain, 
may I know what argument our Gov-
ernment ha:~e adl/"anced to support our 
case? 

Mr. Speaker: Next question. 




